CAGT NO. XXIV OF 186.

[PAssED BY 1HY INDIAN LzaistaTueR.]
V(Refceivéd the assent of the Governor General on the
81st October, 1936.)

- An Act further to amend the Cantonments Act, 1924,
‘for certain purposes.

HEREAS it is expedient further to amend the
o of1024; Cantonments Act, 1924, for the purposes here-
inafter appearing; It is hereby enacted as follows :—

. 1. (7) This Act may be called the Cantonments Jhort titlo, ox k ‘
2 (Amendment) Act, 1936. mencement. ‘

(2) Tt extends to the whole of British India, including
British Baluchistan but excluding Burma,

(3) Tt shall come into force at once, but the Governor
General in Council may, by notification in the Gazette
of India, divect either generally or in respect of a parti-
cular cantonment that a specified section or sections
shall not take effect. until such date as he may. by a

‘like notification appoint in this behalf.

i

41 of 1924, 9, In section 2 of the Cantonments Act, 1924 (here- Amendment, of
' . inafter referred to as the said Act),— I of 1924

(@) for clause (év) the following clause shall be
substituted, namely :—

“(w) “building’. means ‘a house, outhouse, -
‘gtable, latrine, shed, hut or other. roofed
structure whether of masonry, brick, wood,
mud, metal or other material, and any
part thereof, and includes a well and a wall
{other than a boundary wall not exceeding
eight feet in height and not abutting on
a street) but does notinclude a tent or other
portable and temporary:shelter;*’ ;

(b) clause (v) shall be omitted ; "~

(¢) after clause (#1) the following. clause shall be
inserted, namely :—

“(23a) © entitled consumer’ means a person in a
cantonment who is paid from the Defence
: Services
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" Services. Estiﬁiaﬁésv and is 'aiithorised by

general or special order of the Governor

 Qeneral in Council to receive a supply of
water for domestic purposes from the Military
Engineer Services or the Public Works De~
partment on such terms and conditions as.
may be specified in the order; * ;

(@) in clause (xit), after the words * in & cantonment
_ the following shall be inserted, namely :—

“or where more than one such officer has
charge of the military worksin a cantonment
such one of those officers as the Officer
Commanding the Station may designate in
this behalf **; _

(e) clause (zv) shall be omitted ; .
{f) after clause (zx) the following clause shall
be inserted, namely :~-

“(xza) ‘ Military Estates Officer’ means the

officer appointed by the Governor General

in Council to perform fthe duties of the
Military Estates Officer .under rules made
under clauses (a) and (b) of sub-section (£)
-of section 280 ;" ; '

(9) in clause (zx1),—

(%) in paragraph (a), after the words “ Air Force
Act,” the words and figures ““ or the Indian
Air Force Act, 1932,” shall be inserted ; and:

(i5) to paragraph (b) the words ©, or the Indian.

Air Force Act, 1932 shall be added ;
(h) after clause (vzxiz) the following clause shall be
inserted, namely :— ' ;
“*(xzwiia) a person is deemed to reside in a
: cantonment if he maintains therein. a house
or a portion of a house which is at ‘all times

available for occupation by himself or his.
family  even though he 'may  himself -

reside elsewhere, provided that he has not
- abandoned all intention of again occupying
such house either by himself or his
family **; :

(¢) in -clause (zawxvit), for the words “, passage
or open space ”’ the words ““or passage” shall
be substituted ; ‘

(J) in™
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(4) in clause (wawviii), the Word and ”’ OGéluring
- at the énd shall be ‘omitted ; and

(%) after clause (wwwiz) the followmg word and
clause shall be inserted, namely :—

- “and

{zl) “year’ means the year commencing on the
first day of April.”.

8. To section 3 of the said Act the followmg ‘sub- Amendment

section shall be added, namely :— Section s, At

“(3) When any place is declared a eantonment for
the first time, the Governor General in Council
may, until a Board is constituted in accordance
with the provisions of this Act, by order make

- any provision which appears necessary to him ,
either for the administration of the Canton- : -
ment or for the constitution of the Board.” ‘

4. In section 9 of the said Act, for the words speclﬁed Amendment  of
in the notification in which there is o Board * the fo(low- Tt orlese. _
ing clauses shall be substituted, namely :—

“ (@) sibuated within the hm1ts of ‘a Pres1dency-
town; or

(b) in which the Board is superseded under section

54 77
5. For sections 10 to 14 of the said Act the followmg Substit\tliion 2
- sections shall be substituted, namely :— ; g{gzigig oﬁ); (t)f;
: ,  Ach o
““10. For every cantonment there shall be a Canton- :(l)?;fli;)nment
ment Board and an Executive Officer. Board  end

g§cutlve
11. Every Board shall, by the name of the place by Inc::;otauonuf
reference to which the cantonment is known, be a body Zentonment
corporate having perpetual succession and a common
" .geal with power to acquire and hold property both
moveable and immoveable and to contract and shall,
by the said name, sue and be sued. ‘

12. (1) The Executive Officer of every cantonment Appointment of
shall be appointed by the Governor General in Couneil, O
or by such person as the Governor General in Couneil
may authorise in this behalf, from the Service of Hxzecu-

tive Officers constituted by rules made under section
- 280

Provided
3
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Provided that an Executwe Oﬁicer appomted before
the commencenient of the Cantonments (Amendment)
Act, 1936, shall, unless the Governor General in Council
otherwise directs in any case, be deemsd to have been
duly appointed in accordance with this sub-section.

(2) Not less than half the cost of the salary of the
; 7 - Executive Officer shall be paid by Government and the
) *balance from the cantonment fund :

: . - Provided -that the salary of an Hxecutive Officer
- .+ . appointed before the commencement of the Canton-
ments (Amendment) Act, 1936, shall, until the Governor
General in Council otherwise directs, continue to be’
paid from the source from which it was being paid at
the commencement of the said Act.

(3) The Executive Officer shall be the Secretary of
the Board and of every committee of the Board, but
shall not be a member of the Board or of any such

 committee,

[ ‘Gnn.nf;lbublon of 13. (1) Cantonments shall be divided into th 1o
; Qantonment - clagges, namely :— -

() Class I Cantonments in which the civil popula—
tion exceeds ten thousand ;

(%) Class 11 Cantonments,  in which the civil popu-
lation exceeds two thousand five hundred,
_ but does not exceed ten thousand ; and

(’m) Class TI1 Cantonments, in which the 01v1l
population does not exceed two thousand five
~hundred : -

: Provided that the Governor -General in Council may,

. by notification in the Gazette of India, place in Class II

- any cantonment in the North-West Frontier Province

sor in British Baluchistan which if it were situated

-elsewhere would be & Class T Cantonment, or place in

.Class ITT any such cantonment which  if it were sﬂ:uated
5 ‘ elsewhere would be a Class IT Cantonment B

' 42) For the purposes of sub-section . (I), the 01v11

" population shall be calculated in accordance with the
latest official census, or, if the Governor General in
-Council, by general or special order, 8o directs, in accord-
-ance with a special census taken for the purpose.

. () In
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(3) In Clags I Cantonments the Board shall cons1st
of the following. members, namely —

(@) the Officer Commandmg the station or, if the
-Governor . General in Council so. directs in
respect of any cantonment, such other military
officer as may be nominated in his place by the’
Officer Commanding-in-Chief, the Command ;

(b) a Magistrate of the first class nominated by the
District Magistrate ;

(c) the Health Officer ;
(&) the Executive Engineer ;

(e) four military officers nominated by name by the
Officer Commanding the station by order in
writing ;
(f) seven members elected under this Act.
(4) In Clags II Cantonments, the Board shall conswt

of the following members, namely :—

* (@) the Officer Commandmg the station or, if the
Governor General in Council so directs in
respect of any cantonment, such other military
officer as may be nominated in his place by
the Officer Commanding-in-Chief, the ‘Com-~
mand ;

(b) a Magistrate of the first class nominated by the
District Magistrate ; :

(¢) the Health Officer ;
(d) the Executive Engineer ;

(¢) (5) in cantonments of which the civil popula-
tion exceeds seven thousand five hundred,
- three military officers,

(m) in cantonments of which the civil populatlon
exceeds five thousand, but does not exceed
seven thousand five hundred, two military
officers,

(¢77) in cantonments of which the civil population
does not exceed five thousand and in canton-
ments which the Governor General in Council,
by notification under the proviso to sub-section
(1), has placed in Class II, whatever be the
population, one military officer,

nominated by name by the Officer Command-
ing the station by order in writing ;

(f) such
5
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(f) such number of members. elected uﬁder this
‘Act as is equal to the number of members
constituted or nominated by or under clauses

(0) b0 (e).

(5) In Class ITI Cantonments the Board shall cons1st '

of the following members, namely :— -

(@) the Officer Commanding the statlon, or if the
Governor General in Council so directs in
respect of any cantonment, such other military
officer as may be nominated in his place by
the Officer Commanding-in-Chief, the Com-
mand ;

(b) one military officer nominated by name by the
Officer Commanding the station by order in
writing ;

(¢) one member elected under this Act.

(6) The Officer Commanding the station may, if he
thinks fit, with the sanction of the Officer Commanding-
in-Chief, the Command, nominate in place of any
military officer whom he is empowered to nominate

_under clause (e) of sub-section (3), clause (e} of sub-

gection (4) or clause (b) of sub-section (5), any person,
whether in the service of the Government or not, who
is ordinarily resident in the cantonment or in the
vicinity thereof,

(7) Every election or nomination of a member of a
Board and every vacancy in the membership thereof
shall be notified by the Local Government in the local
official Gazette.

Power o0y 14, (I) Notwithstanding anything  contained in

Boarng _hc:l section 13, if the Governor General in Councll is satis-
egggces. ™ fied— )

(@) that, By reason of military operations, it is
necessary, or

- (b) after consultation with the Local Government,
that, for the administration of the canton-
ment, it is desirable, :

to vary the constitution of the Board -in any cantonment
under this section, the Governor General in Council

may, by notification in the G'razette of Indla, makea
declaration to that effect.

6
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1(2) kUpon the making of a declazation under sub-
gection (1), the Board in the cantonment shall consist
of the following members, namely i—

{a) the Officer Commanding the station

(b) one military officer nominated by name by the

~ Officer Commanding the station by order in
writing ; ,

(c) one member, not being a person in the service

of the Government nominated by the Officer
Commanding the station.

3) Tvery nomination of & member of a Board

' constituted under this section, and every vacancy in the

membership thereof, shall be notified by the Local
Government in the local official Gazette.

(4) The term of office of a Board constituted by 2
declaration under sub-section (I) shall not ordinarily
extend beyond one year: -

Provided that the Governor General in Council may
from time to time, by a like declaration, extend the
4erm of office of such a Board by any period not exceed-
ing one year at a time :

Provided also that the Governor Greneral in Council
shall forthwith direct that the term of office of such a
Board shall cease if, in the opinion of the Governor
General in Council, the reasons stated in the declaration
whereby such Board was constituted, or its term of office
-was extended, have censed to exist.

(5) When the term of office of a Board constituted

under this section has expired or ceased, the Board shall
e replaced by the former Bourd which, but for the
declaration under sub-section (1), would have continued
40 hold office, or, if the term of office of such former Board
has expired, by a Board constituted under section 13.”.

6. In section 15 of the said Act,—

(@) in sub-sections (1) and (4), for the words;

brackets and figures gub-section (2) of sec-
tion 14 ” the words, brackets and figares * sub-
gection (7) of section 13 » shall be substituted ;
and

Amendment k of -

gection 16, Ach
11 of 1924 .

i
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(b) to sub-secﬁoxyx(l) the following préviso shall be-

added, namely :—

“ Provided that the Governor General in Councik
“may, when satisfied that it is necessary in-
order to avoid administrative difficulty,

extend the term of office of all the elected .

‘members of a Board by such period, not:
exceeding one year, as he thinks fit.”.

Amendment of - . In section 20 of the said Act,—
gection 20, Aot

TH of 1924, (@) in sub-section (), after the words * Officer

Cominanding the station ”, where they first
occur, the words “ if a member of the Board >
shall be inserted ; and

(b) for sub-section (2) the following sub-sections
- shall be substituted, namely :—

“(2) Where the Officer Commanding the station
is not-a member of the Board, the military
" officer nominated in his place under clause
{a) of sub-section (3), sub-section (4) - or
sub-section (5) of section 13 shall be President
of the Board. : o '

(38) In every Board in which there is more than

one elected member, there shall be a Vice-

President elected by the elected members.
only and from among their number.”. ’

Amendment of - 8. For sub-gsection (I) of section 21 of the said Aot

seotion 233, A the following sub-section shall be substituted, namely :—

« (1) The term of office of a Vice-President shall be:

three years or the residue of his term of office -

-a8 & member, whichever is legs.””.

Amendment ot - 9, In clause (a) of the proviso to section 25 of the said
Sectlon 25, Act

It ot 1692 Act, the words “where there is a Board” shall be

‘omitted. '

Amendment of 10, In sub-section (Z) of section 26 of the said Act,—

7 ﬁob%olia 20, Act
ot 1824, (@) the words, brackets and figures ““ Where a Board'

is to be constituted in any cantonment otherwise-

than in accordance with the proviso to sub-

section (1) of section 14, " shall be omitted ;.

and
(b) for

i AR
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) for, the ‘words ¢ the Cantonment Authonty”
" the following shall be substituted, namely :—
“The Board or, where a Board is not consti-
tuted in any place declared by notification

. xmnder sub-section (I) of section 3 ‘to be a
-cantonment, the Officer Commanding the

station,”’.
11. In section 27 of the gaid Act,— éﬁ?ﬁgﬁftﬁg
(a) In sub-sec_tmn I),— T of 1624.

(¢) in sub-clause (¢it) of clause (b), for the words

. *“is a graduate ’’ the words ““ has passed the

Matriculation or other equivalent examina-
tion >’ shall be substituted ;

(¢#4) sub-clause (i) of clause (b) shall be = re-
numbered as sub-clause (v) and the following
shall be inserted as sub-clause (:v), namely :—

“(4v) is a person whose name is entered on

the current electoral roll of the constituency
- of which the cantonment forms part for the
purposes of the Central or Provincial Legls-
latures ; or’

(#7) in clause (c), for the word “‘ during ’ the word

- “for ” shall be substituted ; and
(b) in sub-section (2),—

(@) in clause (v), for the words  six months”’
the words ““two years’ shall be substituted
and after the word * transportation’’ the
words ““for an offence which is declared by

the Governor General in Council to be such
as to unfit him to become an elector *’ shall be
ingerted, and the words “or has been
ordered to find security for good behaviour
under the Code of Criminal Procedure, 1898 ”
shall be omitted ; and

(%) -after the proviso, the following proviso shall
be added, namely :—

“ Provided further that any disqualification
incurred by a person under clause (v) shall
terminate on the lapse of three years from
the expiry of the sentéence or order.”.

12. Tn section 28 of the said Act,— Amendment of
. - . section 28, Aot
(@) in sub-section (1), for the words “a st1pend1ary Ii of 1924.
- Magistrate or a military officer or soldier *
' & : the

9
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- the words ““a person in the military or civil
service of the Crown in India ” shall be sub-

stituted ;
(b) in sub-section (2),—

" (i) in clause (a), for the words  the Cantonment
Authority >> the following shall be sub-
stituted, namely :—

““a Board or an authority which, before the
commencement of the Cantonments
(Amendment) Act, 1936, exercised and
performed the - powers and duties of a
Cantonment Authority under this Aect;’’
and

(¢3) after clause (d) the following clause shall be
‘inserted, namely :—

“(dd) is an officer or servant, permanent or
temporary, of a Board; or”.

Amendment of 43, After sub-section (3) of section 36 of the said
1ot 1024, Act the following sub-section shall be added, namely :—

“(4) Every person applying for employment ag
a servant of a Board shall, if he is related
by blood or marriage to any member of the
Board or to any person, not being a menial
servant, in receipt of remuneration from the
Board, notify the fact and the nature ofsuch
relationship to the appointing authority before
~ the appointment is made, and if he hasfailed
to do so, his appointment shall be invalid bub
without prejudice to the va,hdlty of amything
previously done by him.”.
Amendment of 14, In section 39 of the said Act,—
seotlon 39, Act
ot (@) in sub-section (I),— :
(¢) after the word “ Board ’’, where it ocours
first, the words “ in which there is more than
one elected member ’’ shall be.inserted ; and

(4) the proviso shall be omitted ; and

( ) after sub-section (I), the following sub-section
...shall -be-iiiserted, namely —

“(14) The quorum necessary for the transac-
tion of business at a meeting of a Board

constituted
10
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constituted under sub-section (§) of section
13 or under sub-section () of section 14,
shall be two.”.

15. For section 40 of the said Act the following Substitution of

new gection 40
section shall be substituted, namely :— in Adt IL. of
¢40. In the absence of— Presiding officer,

(d) both the President and the Vice-President
from any meeting of a Board in which -there
is more than one elected member,

(b) the President from a meeting of a Board .
- constituted under sub-section (5) of section
13 or sub-section (I) of section 14,

the members present shall elect one from among their
own number to preside. ”’
16. In sub-section (2) of section 41 of the said Act » Amendment Agg
for the words * and the District Magistrate *” the words ir of 1924,
““ the District Magistrate and the Military Esta,tes Officer”
shall be substituted.

17, After section 43 of the said Act the following Insertion 0
* section shall be inserted, namely :— 43A in Aot
I of 1024,

“43A. @) Every Board constituted under section Og;n:.}tbeee for
. 13 in a Class I Cantonment or Class II

Cantonment shall appoint a committee consist-

ing of the elected members of the Board, the

Health Officer and the Executive Engineer for

the administration of such areas in the canton-

ment as the Governor (eneral in Council

may, by notification in the Gazette of India,

_declare to be bazar areas, and may delegate

its powers and duties to such committee in

the manner provided in clause (¢) of sub-

section (I) of section 44.

(2) The Vice-President of the Board shall be the
Chairman of the coramittee appointed under
sub-section (Z).” :

- 18. In section 45 of the said Act,— ' - Amendment of
. : . . section 45, Ach
(@) in: sub-section (I),—" IT of 1924,

(7) in sub-clause (i) of clause (@), for the words
““ gither of the said authorities’’ the words

“ the Board or by such other local
authority ’ shall be substituted ; and

: (72) in

11
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©: (i) in clause (b),—

(1) after the words ‘‘with the previous

ganction of >’ the words “the - Officer .

Commanding-in-Chief, the Command,"

and >’ shall be inserted ;

(@) for the words ““ authorities so coﬁt_ractiﬁg ”
‘the words “ Board and by such other local
authority ” shall be substituted ; and

(3) for the Wor&s “ gsaid authorities ”’ the words
“Board and such ‘other local authority
shall be substituted ; and

(6) in sub-section (2), for the word “ guthorities **
- the words “ Board and other local authonty
_ shall be substltuted

19. After section 45 of the said Act the foﬂowiﬁg-

se_ction. shall be inserted, namely :—

“45A. Every Board shall, as soon as may be after
the close of the. year and not later than the date fixed
in' this behalf by the Governor General in Couneil,
gubmit to the Governor General in Council through the
Officer Commanding-in-Chief, the Command, a report

on the administration of the cantonment during the

preceding financial year, in such form and containing
such details as the Governor General in Council may
direct. The comments, if any, of the Officer Com-
manding-in-Chief, the Command, on such report shall be
communicated by him to the Board which shall be
allowed a reasonable time to furnish a reply thereto,
and the comments together with the reply, if any,
shall be forwarded to the Governor General in Council
along with the report.

20, Tn section 48 of the sald Act the words “ The
Governor General in Council or’ occurrmg at’ the
beginning shall be omitted.

21, Tn section 49 of the said Act, for the words
“under section 47 the words ‘‘under section 46
or section 47’ shall be substituted.

29. In
19
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S 22. In section 52 of the said Act,— Amondment of
(a) 1n clause (b) of sub-section: (1 after the words Ac I% of i924
o ¢ cancel the suspension or >’ :the words * after :
' g1v1ng the Board a reasonable opportunity of
: , ; showing cause why such du:ectlon should not -
A : .. = bemade,”’ shall be inserted ; and
o ' (b) for clause (¢) of sub-section (2) the following
claugse shall be substituted, namely :—

“(c) after giving the Board a reasonable
opportunity of showing cause why such
direction should not be made, direct that the
decision shall not be carried into effect or
that it shall be carried into effect by the Board
with such modifications as he may specify.

93, For section 60 of the said Act the following section substitution of
shall be substituted, namely:— - . fow ection &%
60, (1) The Board may, with the’ prevmus sanc- lc:;tm power
tion of the Local Government, impose in any °f #xetlos:
. L - cantonment any tax which, under any enact-
‘ ment for the time being in force, may be
imposed in any municipaliby in the province . .
wherein such cantonment is situated :
Provided that, where the. previous sanction of the
Governor General in Council is required to the
imposition of any tax in a municipality, such
sanction shall also be required to 1ts 1mp051t10n
in a cantonment.

(2) Any tax- imposed under this section shall take
“effect from the date of its notlﬁcatlon in the
* local official Gazette.”

24. For sections 61, 62 and 63 of the said Act the Substivuion -

E of riew sections
.followmg sections shall be substituted; namely :— - for scotions 61,

62 and 63, Act
61, When a resolution has been passed by, thei}rfii hllozif
Board proposing to impose a tax under section prsimu:%ury
- 60, the Board shall in the manmer prescribed PP

in section 255 publish a notice speclfymg——

() the tax whlch it is proposed 0 impose ;

(b) the persons or classes of persons to be made

liable and the description of the property

or other taxable thing or circumstance in

respect of which they are to be made liable ;

and _ )
(¢) the rate at which the tax is to be 1ev1ed

2. (1) Any
13




. II of 1024,

Cantonments. [Ac'r XXIV.

";g,f’ge‘f‘g’;;‘:)i&l' 62, (1) Any mhabltant of the cantonment may,

- thereof, : “.within thirty days from the publication of the

notice under section 61, submit to the Board
an objection in writing to all or any of the
proposals contained therein and the Board
shall take any objection into consideration and
pass orders thereon by special resolution,

(2) If the Board decides to modify its proposals
, or any of them, it shall re-publish the modified
proposals in the manner provided by section
61 indicating that the proposals are in modifi-
cation of the proposals previously published;
and the provisions of sub-section (I) of this
section shall apply to such modified proposals.

(3) When the Board has finally settled the pro-
posals, it shall submit them along with the
objections, if any, made in connection there-
with to the Local Government through the
Officer Commanding-in-Chief, the Command.

}mpositlon of 63. The Local Government may authorise the
' Board to impose the tax either in the original
form or, if any objection has been submitted,

in that form or any such modified form as it -

thinks fit.”

Aﬁfﬁ"gﬁ“i"{ 25. In sub-section (7) of section 65 of the said Act,
ot 102~ for the words “ from the Secretary of State in- Council
or from ” the words “ granted by or on behalf of the

Secretary of State in Council or ”” shall be substituted.

pron e A‘;{ 26. In sub-section (4) of section 68 of the said Act,
I of1924  the words ¢ where there is a Board ”’ shall be omitted,
and for the word “ thereof ”’ the words “ of the Board

shall be substituted. :

Amenamant,of 29, Tn section T1 of th said Act,—

(a) for sub-section (7) the following sub-section
shall be substituted, namely :—
“'(1) The Board may amend the assessment
list at any time—
. o o (@) by inserting or omitting the name of any

“person whose name ought to have been
or ought to be inserted or omitted, or

(b) by
14
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(b) by inserting or omitting any pro?erty
" which ought to have been or ought to
be inserted or omitted, or :

(¢) by altering the agsessment on any propexr-
ty which has been erroneously valued or
assessed through fraud, accident or mis-
take, whether on the part of the Board
or of the Assessment Committee or of the
assessee, O

' (d) by revaluing or reassessing any property
the value of which has been increased,
or '

- (e) in the case of a tax payable by an occupier,
" by changing the name of the occupier :

Provided that no person shall by reason of any
such amendment become liable to pay any tax
or increase of tax in respect of any period prior
to the commencement of the year in which
the assessment is made.”’; and '

(b) after sub-section (I ) the following sub-section
shall be inserted as sub-section (Ia), namely :—

“(ld) Before making any amendment under
sub-section (I) the Board shall give to
any person affected by the amendment
notice of not less than one month that it
proposes to make the amendment.”

28. To section 73 of the said Act the following sub- Amendment of
section shall be added, namely :— e A

“(5) the Executive Officer shall record every
transfer on devolution of title notified to
him under sub-section (I) or sub-section (2)
in the assessment list and other tax registers
of the Board.”

29. In section 75 of the said Act, after the word Amenduens, of
. . sectlo , Act
“owner ”’ the words ““ or occupier ”” shall be inserted. 11 of 1024,

80. In section 76 of the said Act, the words “ other Amendment of
than a hill cantonment” shall be omitted and in T, At I of

sections 76 and 77 of the said Act,—

(@) for the word “ninety” the word sixty
shall be substituted ;

o - (b) the
15
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3 (b) the words * durmg any year’ 2 shall be omltted »

and

‘(c) the words - “and paya.ble in respect of that
year ” shall be omitted.

Amendment of . 81, To sub section (2) of section 82 of the said Act
Gflctgﬁgg«; 4% the words “ and shall give a receipt specifying tne
¢ iterns seized ” shall be added.
Amendment A%f " 82. In the proviso to sub-section (Z) of section 84 of
11 of 2024, . the said Act, the words “ there isa Board and » shall be
omitted.

%’;‘ﬁ;ﬁ“gg’“ L 83, In sub-section (7) of section 93 of the said Act,—
° {a) after. the Words “ wherever.it may be found

the words “in the cantonment” shall be
ingerted ; and

() after the words ‘‘any moveable'p,fopért;y of ”
. the words ““ or standing timber, growing crops
o or grass belonging to” shall be inserted.
Amendment of 84 Tn section 102 of the said Act—

-section 102,
Aot II of 1924,

- ocours, the words * or rate ? ghall be mserted
and

(b) at the end, the following pro\nso sha]l be added,

namely :—

“ Provided that, where the sum wriften off in favour -

of any one person exceeds fifty rupees, the
sanction of the Officer Commanding-in-Chief,

, the Command, shall be ﬁrst obtained.””
Amendment of 30, In sub-section (3) of section 107 of the said
Act 11 of 1924. Act, for the words ““ Local Government ”, ‘where they
oceur for the first time, the words “ Officer Command'mg—

-in-Chief, the Command » ghall be substituted.

Amenament Aggﬂ 86. In‘sub section (I) of section .114 of ﬂlé said Act,

“Aof 1024 the words “ where there is a Board ”, in both' places

(11

where they occur, and the words ““ or, wher - there ig
no Board, be signed by the Officer Comman ing the
station -and be sealed with the official seal of the
Cantonment Authorlty ” shall be omitted.’ i

ﬁéc“t’,%';dm‘a‘{tw“ 37. In clause (n)-of section 116 of the said. Act, after

Act ILot 1922- the ‘'word ‘‘ maintaining ”- the words “ or asmstmg '

shall be ingerted.
e 38. In
?‘155 ’

(a) after the word “ tax ”, in each place where it -

SR
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88. In section 126 of the said Act,—

(@) after the word “ owner ” the words “ or part- ;\;;gggmmmgf
owner or person claiming to be the owner or At II of 1624
part-owner thereof, or, failing any of them,

the occupier » ghall be ingerted ; and

() for the words “ protect or enclose ” the words
“or to protect or to enclose” shall be sub-
stituted. _
89. For clause (d) of sub-section (1) of sectlon 138 of Amendment of
“the said Act the followmg clause shall be substituted, ot a0ns
namely :—

“(d) Where the cantonment is a Class I or Class II
cantonment, two non- oﬂiclal members of the Board,
or where the cantonment is a Class TII cantonment,
one non-official member of the Board.”

40. In sub-section (2) of section 162 of the said Act Amendment " of
the words ¢, or, where there is no Board, the Officer Com- - ptle Soke” Af't
manding the station ” shall be omitted

41. In sub section (3) of section 166 of the said Act, feglﬁggqlggﬁ R
the words ““, or where there is no Board, the Officer Il of 1924,

C'ommandmg the statlon ” ghall be om_ltted
42. In clause (b) of sub-section (I) of section 171 of Amendment of

soction 171, Act - »

the said Act, after the word “ dispensary” the Il ofloz24.
words “ or veterinary hospital ” shall be inserted. :

43. In section 173 of the said Act after the words Amendmentof -

“ may receive medical ’ the words “ or surgical ” shallu of 1924
be inserted.

44. Tn section 174 of the said Act, after the word :egggg?;gﬁ &x
“ medical >’ the words “ or surgical ”’ shall be inserted. It of 1

45, In Chapter XI of the said Act, before section [asertton_of

179, the following section shall be inserted, namely ;—  178A 18 At 11

of 1924,
- ““178A. No person shall erect or re-erecta building on Bunlon  for
‘any land in a cantonment, except with the prev10u3

sanction of the Board, nor otherwise than in accordance

with the provisions of this Chapter ~and of the

- rules and bye-laws made under this Act relating te

the erection and re-erection of buildings.”

46, In subfseq’r-iop & of‘secti'on 179 of ‘the said. Act, ;:g‘gfg,;‘“;‘;a“gib
for the words *‘give notice’ the words “ apply for TL of 1924,
sanction by glvmg notice *? shall be substituted.

47. For
17
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Amendment Ji:)cf 47. For sub- sections (2), (3) and (4) of section 181. ;

It of 1924.  of the said Act the following sub- sectlons shall be sub-
- stituted, namely :—

(2} The Board may refuse to sanctlon the erection
or re-erection of any building, either on grounds

sufficient in the opinion of the Board affecting
the particular building, or in pursuance of a

general scheme sanctioned by the Officer Com- -

manding-in-Chief, the Command, restricting
the erection or re-erection of buildings “within
specified limits for the prevention of over-
crowding or in the interests of persons residing

within such limits or for any other publie .

© purpose.
(3) The Board, before sanctioning the erectlon
or re-erection of a building on land which
~ is under the management of the Military
Estates Officer, shall refer the application to

- of Government to such -erection or re-erection ;
and the Military Estates Officer shall return
the application together with his report thereon
to the Board within thirty days after it has

* been received by him.

(4) The Board may refuse to sanction the erection
or re-erection of any building—

(@) when the land on which it is proposed to
erect or re-erect the building is held on a lease.

from Government, if the erection or re-
erection constitutes a breach of the terms of
the lease, or

(b) when the land on which it is proposed to
erect or re-erect the building is not held on a
lease from Government, if the right to build

on such land is in dispute between the
person applying for sanction and the.

Government, o
(8) If the Board decides to refuse to -sanction the

erection or re-erection of the building, it shall

communicate in writing the reasons for such

. refusal to the person by whom notice was given.,

(6) Where the Board neglects or omits, for

one month after the receipt of & valid notice, to

make and to deliver to the person who has given

o . the
18

the Military Estates Officer for ascertaining
 whether there is any objection on the part:

i o e imi
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the notice any order of any nature specified in
this section, and such person thereafter by a .-
written communication sent by registered post
to the Board calls the attention of the Board

" to the neglect or omission, then, if such neglect

" or omission continues for a further period of -
fifteen days from the date of such communica-
tion the Board shall be deemed to have given

ganction to the erection or re-erection, as the
case may be, unconditionally :

Provided that, in any case to which the provisions
of sub-section (3) apply, the period
of one month herein specified shall be reckon-
ed from the date on which the Board has
received the report referred to in that sub-
section.”

48. Tn section 183 of the said Act, for the words Amendment of
¢ without fresh sanction obtained in the manner herein- 0o A% -
before provided *’ the words * unless the Board on appli=
cation made therefor has allowed an extension of that

period *’ shall be substituted.

49 After section 183 of the said Act the follomng Insertion of new

: ton _ 1884
gection shall be 1nserted namely :— fnAG I of
1924,
. .““183A. A Board, when sanctioning the erection or re- Perlod fot

completion . of
erectlon of a building as hereinbefore provided, shall building.

specify a reasonable period after the work has commenced
within which the erection or re-erection is to be
completed, and, if .the erection or re-erection is not .
completed within the period so fixed, it shall not be
continued thereafter without fresh sanction ob!.ined in
the manner hereinbefore provided, uniess the Boardon
application made’ therefor has allowed an extension of
that perlod

Provided that not more than two such extensions shall
be allowed by the Board in any case.”

50. To clause (¢) of sectxon 184 of the said Act the Amendment, of
words ““ or has beén suspended by the Officer Command- Act 17 of 1924!
ing-in-Chief, the Command, under clause (b) of suh-

section (1) of section 52’ shall be added.

_ 51. Section
- S 19
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Amendment, sgt 51. Section 185 of the said Act shall be re-numbered
“Act TI of 1024, a8 sub section (Z) of that section and— -

_ (a) in that section as so re-numbered,—

(i) after the words ““in any such case’ the
- following words shall be inserted, namely :— -

“or in any other case in which the Board
considers that the erection or re-erection
ot a building is an offence under section
184, within six months of the completion
of such erection or re-erection ” ; and

(ii) the following proviso ~shall be - added,
- namely :—

““ Provided further that the Board shall not,

without the previous concurrence of the

Officer Commanding-in-Chief, the Com-
mand, accept any sum by way of composi-
tion under the foregoing proviso in respect
of any building on land which is not under
the management of the Board.” ; and

(b) to that section as so re-numbered the following
sub-section shall be added, namely :-—

S (2‘ A Board shall by notice in writing direct the
owner, lessee or occupier of any land in the
cantonment to stop the erection or re-erec-
tion of a building in any case in which the
order under section 181 sanctioning the erec~

. tion or re-erection has been suspended by the
~ Officer Commanding-in-Chief, the Command,

under clause (b) of sub-section (7) of sectlon
52, and shall in any such case in like manner

- direct the demolition or alteration, as.the
case may be, of the building or any part there-

of so erected or re-erected where the Officer

Commanding-in-Chief, the Command, there-

_after directs that the order of the Board
sanctioning the erection or re-erection of the
building shall not be carried into effect or

- ghall be carried into effect with modiﬁcations_

specified by him :

- Provided that the Board shall pay to the owner of

‘the building compensation for any loss actually
‘incurred by him 'in consequence. of the de-
-molition or alteration of any building which

has
20
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" has been erected. or re-erected pnor to the
date on which the order of the Officer Command-

* ing-in-Chief, the Command, has been commu- -
nicated to him.”

52. In section 186 of the said Act — Amendment, of
(@) in cIause (¢), the word * and ” shall be omitted ; 4ct I of 1924.

. and

(b) after clause (d) the following clau_ses shall be
added, namely :—

“(e) the circumstances in which a mosque,
temple or church or other sacred building
may be erected or re-erected ; and

(f) with reference ‘to the erection or re-erection
of buildings, or of any class of building, all
. or any of the following matters, namely :—

(3) the line of frontage where the bulldmg abuts
on. a street ;

- (#) the space to be left about the building to
secure free circulation of air. and facilities

for scavenging and for the preventlon of
fire ;

(444). the materials and method of construction to
be used for external and party-wa]ls roofs
and floors ;

(#v) the position,. the material and the method -
of construction of fire-places, chimneys,
drains, latrines, privies, urinals and cess-
pools;

(v) height and slope of the roof above - the
uppermost floor upon which human beings
are to live or cooking operations are to -be
carried on ;

| (v7) the level and width of the foundatlon, the

level of the lowest floor and the stability of
the structure ;-

(vit) the number and height of the storeys of
- which the building may consist ;

(vi73) the means to be provided for egress from
the building in case of fire;

(ix) the safeguarding of wells from pollution ;
or . ‘ . :

(%) the
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(x) the materials and method of construction
to be used for godowns intended for - the
storage of foodgrains in excess of fifty
maunds in order to render them rat
proof.” _

Amendment of 58, After sub-section (2) of section 193 of the said

Rot 11 of Th2e. Act the following sub-section shall be added, namely :—

¢ {3) When a number has been affixed to any build-
ing under sub-section (I), the owner of the
building shall maintain the number in order,
and shall replace it if removed or defaced, and
if he fails to do so the Board may by notice in
writing require him to re_plac'e it.”

Amendment of 54, In sub-section (I) of section 207 of the said Agt,
section 207, Act

IT of 1024,  the words “ if any,”’ shall be omitted.

Amendment of 55. In section 210 of the said-Act,~—
secbion 210, Act
TI of 1924, : :

(@) in sub-section (I),—
(¢) in clause (p), the. word “ and ?,  where it

oceurs for the second time, shall be omitted ;

and .

- () after clause (q) the following shall be inserted,

namely :—
“and

(r) barbers and keepers of shaving saloons;”;

(b) in sub-section (2); for the words “ for one year ”
the words ¢ until the end of the year in which.
it is issued ” shall be substituted ; and

(¢) in sub-section (£), after the word *fees”’ the
words ¢, not exceeding the cost of granting the
hcences, shall be inserted.

Amendment of 5@, In sub-section (I) of section 215 of the said Act,

sectlon 215, Act’
1L of 2924. the words “of a Board ” shall be omitted.

Amendment. of 57, In section 233 of the said Act, for the words

section 233, . .
Act IT of 1924, “‘ this section and in section 234@” the words ‘¢ this

Chapter ” shall be substituted.

Amendment of 58 Tn section 234 of the said Act, after the word -

section 234, Act

IT of 1924. “apply ”’ the following shall be inserted, namely :—

“and in which the Board is not receiving a bulk
‘supply of water under section 234A,”,
' 59. After
29
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" 59, After section 234 of the said Act the followmg Tomrtlon, o

scctlons shall be inserted, namely :— - o e e
“934A. (1) Where in any cantonment there is a Supply of

water-supply such as is referred:to in sub-section (1) of Goyernment
‘section 233, the Board -may receive from the Military to tho Boara.
Engineer Services or the Public Works Department, as the

case may be, at such point or points as may be agreed

upon between the Board and the Officer, a supply of

water adequate to the requirements for domestic use of

all persons in the cantonment other than entitled con- -
_ sumers.

(2) Any supply of water received under sub—section :

(1) shallbea bulk supply, and the Board shall make S ’

such payments to the Officer for all water so received

-as may be agreed upon between the Board and

the Officer, or, in default of such agreement,

- as may be determined by the Governor General in

Council to be reasonable having regard to the actual

cost of supplying the water in the cantonment and the
rate charged for water in any adjacent municipality :

Provided that, notwithstanding anything contained
in-this Act, the Board shall not charge for the supply
to persons in the cantonment of water received by the
Board under this section a rate calculated to produce
morethan the sum of the payments made to the Officer
for water received and the actual cost of the supply
thereof by the Board to consumers.

(3) If any dlspute ‘arises between the Board and
the Officer regarding the amount of water adequate
to the requirements of persons in the cantonment
other than entitled consumers, the dispute shall be-
referred to the Governor General in Council whose
decision shall be final. ’

934B. Where under the provisions of sub-section (1)t Shens of,
of section 234A a bulk supply of water is received by the [oiation to die-
Board, the Board shall be solely responsible for the bulk supply.
supply of water to all persons in the cantonment other
than entitled consumers; and the provisions of this
‘ - Act shall apply as if such bulk supply were a source of
o S public water-supply under the control of the Board

and as if the communications from and connections .
with such bulk supply for the purpose of supplying.
water to such- persons were a system of water-supply
established and maintained by the Board.”

. 60. In
23
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k s%;‘;fg,?“;ggt Aot 60. In clause (a) of section 253 of the said Act, the words
IX of 1024, % ¢ where there is a Board,”” and the words * where there is
no Board, by the Executive Officer ; or *’ shall be omitted.

Subgtitution of G, For section 259 of the said Act the following

new sectlon for

. soilon 339 Aot gection shall be substituted, namely :—

" Method of ““959. (I) Notwithstanding anything -elsewhere con-
Rooovery: tained in this Act, arrears of any tax and any other
money recoverable by a Board under this Act may be
recovered together with the cost of recovery either by
suit or, on application to a Magistrate having jurisdic-.
tion in the cantonment or in any place where the person
from whom such tax or money is recoverable may for the
time being be residing, by the distress and sale of any

moveable property of, or standing timber, growmg Crops - '
or grass belonging to, such person which is within the

limits of. such Maglstrate’s jurisdiction, and shall, if
payable by the owner of any property as such be a
charge on the property until paid :

Provided that the tools of artisans shall be. exempt o

from such distress or sale.

(2) An application to a Magistrate under sub-section

(1) shall be in writing and shall be signed by the President

or Vice-President of the Board or by the Executive
Officer, but shall not require to be personally presented.”

Amendment of 62, In clause {(c) of sub-section (1) of section 262 of

'_ Ret 9t of 1o24. the said Act, the words “ who shall be persons liable to

pay taxes in the cantonment and ordinarily resident

therein or in the immediate vicinity thereof ” shall be ,

omltted

Amendment of 63, Section 266 of the said Act shall be: Te- numbered L

section 266, Act

Trof 1924 as sub-section (I) of that section, and to the said section

as so re-numbered the following sub-section shall be
added, namely :—

“(2) No offence made punishable under this Act
shall be tried by any Magistrate or by any
Bench, if such Magistrate or any of the Magis-
trates composing the Bench is a member of
the. Board.”

Amenduent of '64. Tn section 272 of the said Act, the words “
Tiof 1924 authority appointed under sub-section (2) of section 10 ’
shall be omitted.

24:
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65. In sub-section (I) of section 277 of the S&ld Act, Amendment o?
for the words  the Cantonment Authority *, wherer Forioas
--they oceur for the second time, the words either palty '
to the proceedings ” shall be substituted.

66. In sub-section (2) of section 280 of the said Act,— Aezcxé?ggz;xsegt o

(@) after clause (c) the following clause shall be of 192%
inserted, namely :—
““(cc) the constitution of a Service of Executive
Officers and the appointment, control, super-
vision, conditions of service, pay and allow-
ances, suspension, removal, dismissal and
punishment of the members thereof ;” and
(b) clause (k) shall be omitted.

67. In sub-section (2) of section 285 of the said Act, P iy
for the words “ for sale to the public * the words ¢ and IT of 102¢.
shall be sold to the public at cost price singly, or in

collections at the option of the purchaser’ shall be
substituted.

68. In Schedule V to the said Act,— : At o |

(@) in column 3, to the words * Officer Commanding- T of 1924,
in-Chief, the Command ”*, wherever they appear,
the following words shall be added, namely :—

“, or other authorlty authorised in this behalf -
by the Governor General in Council ”; and

{b) in column 4 against section 181, for the words
“ Thirty days from date of refusal ” the words
“Thirty days from the date on which the
refusal shall have been communicated to the
person applying for sanction * shall be sub-

stituted. ;
69. In the said Act, for the expressions “ Cantonment Subsg‘rt&‘ti,?n o
Authority ”’, ¢ Cantonment Authorities >’ and * Canton- ¢ Cantoument

Authority’*
ment, Authonty s 7, wherever they occur, the wordsthroughout

““ Board ”, “Boards” and ‘‘Board’s”, respeotively,‘A o Hhot102é.
shall be substituted.

25
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